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ORDER SHEET 

Application No .... Q 	 of 200 

Applicant (s) 	 Respondent 

Advocate 	 Advocate 
for Applicant 

	

	 ....... for Respondent(s) ..................................... ...................... 
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NOTES OF THE REGISTRY I 	ORDERS OF THE TRIBUNAL 

!eard Shri N. 	... 	 .. 

for the applicant and Shri R.CR.'- 

Counl (on ;;hom a copy of the 0 .A. has been serve 

aring on behalf of the Resondo' 

and perisd the records placed befo 

In course of hearing Shri Rai 

that as per the 2rovisin of the Scheme f 

0f 	 the railway servants, a Screeninç 
Standing Committee, 

hs been 	p by t Lwhjch rnts 

year(during the first week of January of 

revie1s Financial Year and iurinrj the Eirt 

)f July of an Linan':ial Ye.) t process th 



Notes of the Registry 
F— 	 - 

Orders of the Tribunal 

it is in this conriectJn, Shri Rath submitted 

that th matter may be forw-aded to the Committee 

for considering the grievances with regard to ACP, 

as raised herein. 

Having heard the learned counsel of both 

the SJ9eS. 	dioe of this 0.A. with direction 

that th a lica Lion be sent to the Screenig 

Committee to be held in the nonth of January, 2005 

to consider the case of the applicant. A copy of 

the 0 .. may be treated as part of the representatiol 

to be put up before the Committee. 

;1jth the observation and direction as If 

made above, this 0.. is disposed of at the stage of 

admission. No costs. 
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